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- Present : Mr. Jagdish_Rai Goel for the appellant. _ _-
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. *Thi 13suc sought to be raised by the ﬁevpnw in this appeal
—under Section 260~A of the Income Tax Act, 1961 already stands
; vi‘ : "éonglu@e_d by adecision of this Court m Commiissioner of Income Tax Vs.
Bansal Credits Ltd. (2003)259 ITR 69, to which decision one of us (D.K.
] éﬁn, J.) was a party. In view of the said decision no question of law much
less a substantial question of law survives for consideration. We
. aco%rdmgly declined to entertain’the appeal. - - -

Dismissed. - e
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